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Unemployed S.C. ana S.T. In West 
Bengal

£425. Shri  K.  Haidar:  Will  the 
Minister of Labour and Rehabilitation

be pleased to state:

(a) the number of (S) educated and
(ii) illiterate persons belonging to the 
Scheduled  Casteg  and  Scheduled 

Tribes registered with  the  various 
Employment  Exchanges  in  West 
Bengal as on the 31st December, 1066; 

and

<b) the number of out of those pro­
vided employment assistance during 

1906?

The Minister of State In tha ■tato- 
try of La bow, Employment and Re­
habilitation (Shri L. N. Miahra): (a)
The information is given below;

Category of  Number 
applicants Register 

31-is

Scheduled
Castes

on  I ive 
as  on 
-196̂

Scheduled
Tribe*

1 2 3

Below Matric (including
illiterates;* 27,014 ',017

Matriculate and jbo\e 7,395 416

Tutai  . 3-,>,09 <1.33

•Separate figure, fur illuc.2ic„ aie not 
collected.

Ob) 4109 and 634 placements were 
effected in respect of Scheduled Castes 
and Scheduled Tribes respectively.

Kalkaji Colony, Delhi

2426. Shri M. L. Sondhl;
Shri S. M. Banerjee:
Shri Madhu Limaye:

Will the Minister of Labour and Re­
habilitation be pleasjd to state:

(a) whether a colony for the persons 
displaced from East Pakistan has been 
developed fully at Kalkaji, Delhi;

(b) if so, the number of residential 
plots there in different sizes;

(c) the criterion for eligibility and 
procedure for allotment of these plots;

(d) the number of plots that have 
been allotted to the eligible persona;

(e) the time it will take to give pos­
session of the plots to the allottees so 
that they may start building house;

(f) whether  there is any proposal 

allotment of build-up flats also; tad

(g) if so, tha details thsrsof?
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The Minister of 8t*te ta the Minis­
try of Labour and 8*fcaMtttatian (Slut 
L. N. Misfara):  (a) Yes, Sir but the
development works  are still in pro­
gress.

(b)  Number of plots planned to be 
developed:

320 sq. yds. 

233 sq. yds. 

160 sq. yds.

Total:

181 plots 

434 plots 

1384 plots

1999 plots

(c)  The displaced persons satisfying 
the following conditions are eligible:—

(i) The applicant should be more
than 21 years of age;

(ii) The applicant or his wife|hus- 
band or any dependent mem­
ber of hiB family should not 
own any house or plot any­
where in India;

(iii) The applicant should be gain­
fully employed in Delhi or has 
been gainfully employed and 
has been residing or resided in 
Delhi for at least 3 years after 
the partition.

<iv) The applicant is a bonaflde dis­
placed person from East Pakis­
tan or his family had migrated 
to India from Pakistan,

(v) The applications were invited 
up to 31st March,  1966 by 
means of a Press Note issued 
on 4th January, 1966. The ap­
plications so received have 
been scrutinised by an Official 
Committee and the  eligible 
displaced persons have been 
asked to deposit 20 per cent 
of the estimated amount of 
the premium as initial deposit 
for allotment of a plot In the 
colony.

The procedure for allotment of t&eae 
Plota has not yet been finally decided.

but the thinking is that the allotment 
will be made by draw of plots.

(d) Oiler letters have been issued 
to 1432 eligible persons.

(e) Possession of plots will be hand­
ed over only after the development is 
completed including provision of outer- 
sorvices such as electrification, sewage 
disposal and bulk water supply which 
are to be provided by the Municipal 
autrorities.

(f) No, Sir.

(g) Does not arise.

Standard Hindi Grammar

2427. Shri Dhuleshwar Meena:
Shri K. Pradhani:
Shri Heerji Bhat:

Will the Minister of Education be 
pleased to state:

(a) whether there is any standard 
grammar of Hindi availble;

(b) if so, the list of such standard 
grammar books; and

(c) if not, the steps taken by the 
Government  to  publish  standard 
grammar in Hindi?

The Minister of State In the Minis­
try of Education  (Shri Bharwat As 
Acad): (a) Yes, Sir.

(b)  and (c). The following stand­
ard Hindi grammars are available:

(i) Hindi Vyakaran  by  Kaxnta 

Prasad Guru,

(ii) A Basic Grammar of Modern 
Hindi  by  Dr.  Aryendra 
sharma (a Ministry of Edu­
cation publication).  It  is 
proposed, to bring out an en­
larged edition of the Basic 
Grammar of Modem Hindi by 
Dr. Aryendra Sharma.




